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Mr. P.N Jatti, Counsel for applicant
Mr Mulesh Acarwal Co nml Fare e mim S g Yo
i, UKESH mgaiwdal, LOLHISE 1O FesROha8ncs.

Learned counsel for tne respondents submits
that ordei of this Tribunai 25.11.2004 passsad in OA
No. 207.20 (“4 has been «:omo!zua with. This fact hae

ri disputed by the isarned counsel ior txe

~In view of what has been stated ahove, the
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present Contempt Petition does not suivives. Notice
issued to the respondents is herebyv discharged/ with.
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